
Jfaterttite MAMCm Oft WX Am*K. #*W

tCMr. Olptftjr %•**]
“*ttt fhe Wft fv&tĥr to iMftd
- iLAksti*. WYtii nlfflfcuini nreuan DiHiiuiiay  inSQTuupn 
CtJfcftMtibh IM m Act, lfcfa; is 
passed by Raiya Sabha, be taken 
too xmuamnmmr

fhe ntetiort tpct* adopted,

MR. DEPUTY-SPJCA1QSR: We new 
take up fhe clause by clause conside- 
ratfcfo.

The ̂fUeStitih is:

“ttartt clauses 2tti clause 1, the 
TErnartlng Fornmfc*  atig  the Title 
starift part x/t the Bill.”

The ittotton was adSopted.

Clauses 2 to 4, clause 1, the Enacting 
Formula and the Title were added to 
the Bill

SHRI B. P  MAURYA: I beg to 
move:

“That the Bill be passed**

MR.  DEPUTY -SPEAKER:  The
question is:

“That the Bill be passed’*.

The motion was adopted.

13.42 hrs.

MAtfEftttlTY BENEFIT  (AMEND
MENT) BILL

THE  MINISTER  OF  LABOUR 
(SHRI RAGHUNATHA REDDY): Sir, 
I beg to move*.

“That the Bill further to  ametad 
the Maternity Benefit Act, I06l, as 
passed by Rajya Sabha, be  talcen 
into consideration."

As hon, Members are  aware the 
Maternity Benefit Act, 1961 regulates

tfete emjiocnawnt of women in certain 
establishments for eMrtite pttMa bi- 
fore and after child birth and provides 
for hMitraify benefit And certain Other 
benefits.  The Act appttefe, in the Unit 
instance, to factories, mines plantation 
ttttii circus industry except those fac
tories oi* i&tabfijthments to which the 
lirdvisiitis ttf the Smvlo$«&> State Ih- 
surance Act 1948 apply for the ihAe 
being, it can be extended to other 
establishments by the State Govern
ments.

It will take some time to extend 
the ESI Act, 1948 to all areas and to 
cov6r 611 establishments thereunder. 
As sttch, the grant of maternity bene
fit to Wom&i Industrial workers is at 
present gfotfemft'd by  proViflJOtts of 
the Maternity Benefit Act, 19>61 or the 
Employees’ State Insurance Act, l$t8, 
as the case may be. The provisions 
for the grant of mstanity benefit lib- 
der the two Acts arts almost similar 
except that all female employees ire 
covered under the Maternity benefit 
Act, in respective of any wage limit, 
while under the Employees' State In
surance Act, only those are covered 
who are in receipt of wages not ex
ceeding Rs. MM* per month,

A number of women are employed 
in the factories or  establishments 
which are covered under the Emp
loyees State Insurance Act, 1948, but 
are not covered by that Act, as they 
are in receipt of wages exceeding 
the amount specified m that Act na
mely,  Rs.  1,000  per month. The 
provisions  Of the Maternity Benefit 
Act, 1961 also do not apply to them, 
as that Act specifically excludes from 
its purview factories or estWhlkflrnienis 
to which fhe provisions of the Emp
loyees’ State  Insurance  Act,  1948 
apply.  Thust, the wttoteA erf̂loyees 
employed in factories  or estWSmh- 
ments covered by  the  Employees’ 
State ifesufltttee Act,  TOW and 
receipt  of  wages  erf&iSHng  Ihe

♦Moved, with the recommendation of t*Bfe fctesid&fit.
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amount specified in that Act are not 
in receipt of .fr1aternity oenefit eithec 
.under the Employees' Stat-e Insurance 
Act, 1948 .:ir the Maternity Benefit 
Act, 1961. On the other hand, women 
,emp1oyees drawing wages exceeding 
Rs. 1000 ·and employed in establish
ments which are not covered uI_?-der 
the Employees' State Insuranc-e Ad, 
1948 continue t'O get th'e Maternity 
benefit under foe Maternity Benefit 
Act, 1961 as there is no wage limit 
for coverage under the later Act. 
This is obviously an oa:norriiHous posi
tion which came to cur notice recent
ly. 

This Bill seeks to remove the ano
maly with regard to payment of ma-
1'ernity benefit to women employees 
employed in factories or establish
ments covered by the E·rn.I,loyel'S' 
State Insuran�e Act, 1948 and in re
ceipt of wag;es exceeding the a·mount 
specified in the Employees State In
surance Act, 19,4·3 by making them 
eHgible for maternity benefit under 
the Maternity Benefit Act, 1961. The 
State Governments and the Union Ter
ritories have beP.n consulted; and all 
of them have supported the proposal. 

When this Bill was being considered 
in Rajya .Sabha, several suggestions 
were made for securing more effective 
enforcement of the Maternity Benefit 
Act 1961. These suggestions will be 
kept in view and everything possible 
will be done to see that the provisions 

" of the Act are effectively enforced. 

I now commend the amending Bill 
for the consideration. of the House .. 
Since this is '3. nun-controversial Bili, 
while I would consider the various 
suggestions that may be made by the 
trade union lead'ers, this Bill may be 
passed without any controversy. 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That the Bill further to amend 
tlie Maternity Benefit Act. 1961, as 
p'assed by Rajya Sabhh: be toaken 

into· c6ns1derati'<lrt." 

SHRIMATI PARVATHI KRISHNAN 
(Coimfotore): I ,velcSine this Bill 
and I am very happy fo se'e that the 
Minister has been wise enough to· re
move an anomaly in a very short pe
riod because I remember how man.y 
years it took us to get the Govern
ment to understand that the Emp:to
yees' State Insurance Act itself 
should be amended so that the quali
fying wage limit could be raised. I 
ain also very happy t11at, at a time 
when we find all .3orts of threats be
ing held out over this whole p"r6blem 
of maternity benefit in the nime of the 
fulfilment of the famil.y planning tar
get that more and more penalties are 
going to be introdt1ced and that child
ren to be born are going to be pena
lised in the name of family planning, 
we are having a provision introduced 
in the Maternity Uenefit Act which is 
going to help woinen who are in 
employment, who are today earning 
a higher wage tha,1 that stipulated in 
the Employees' State Insurance 1\ct, 

I would like to make only one ap
peal to the hon. Minister. While we 
are bringing this amendment to this 
Act, why not have an over-all view 
of the Act and see that other amend
ments are brought and various other 
lacunae are alsCJ taken care of? 

For instance, w:1en we are discus
sing this Bill in the background of 
the 20-point programme and the 
emergency, the Maternity Benefit 
Act should also be amended in order 
to ensure that the agricultural work
ers also get this benefit because your 
20-point programme is directed to
wards the rural people. We have 
been talking about the rural people 
and the under .. privileged s�ctions 
which are being neglected but we 
forget them when it comes' to actually 
making legislation and giving the 
backward sections and the rural popu
lation the benefits enjoyed by those ih 
the urban areas dnd in organised in
dustry. 

He will say that according to the 
Bill, the States can notify, tut the 
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point is that the Bill must have some 
provirion by which the Central Gov
ernment can actively intervene to 
ensure that the Act does extent to 
such sections, the neglected sections,
i.e„ agricultural labour, construction 
workers and so on. Just this clause 
permitting the State Governments to 
issue a notification is totally insuffi
cient as we know from our experi
ence of all these years. The same 
problem is there in regard to contract 
labour also.

Therefore I wou'd appeal tc the hon. 
Minister that with the ŝ me fore sight 
and speed with wMch he brought this 
amendment, he should once rgam go 
through the Act and have discus,ions 
with the central labour oigauisiticns 
and as soon as po&jMc bunt* a com
prehensive amending Bill so that the 
benefits that accrue vnder the Act arc 
given to the maximum number in the 

country,

"*** «rV tm  *tf

sfr q'gfrgPT piptt nirr | w 

|  ftfr *r?ft  ®ft w -

src  =5nw % i Irft**-  jrf̂rrq- 
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Jr wft f, ft t fa* tfV xr̂St

snw | ft  #rm>  snr ̂rmr 

srr̂ ?r*rr—'prir vh? it  t- ( 

s?r fa?rfir3r  fffMhw t o*r w tt 

f fa ̂ tt r̂̂frenr famr  v q?% 

srrcppt  sr̂r ft  tt̂ t

ssrfwr *rt .* fwir, ?m

ft?n% % fatj *m srt?* | *? t̂ wz*

$ wft ft# fizt *r 

5ft 5prtr®r % %**t f fa q??r -srarWr w 

vfwRim  Jrr3nr 5r  TTcfr *rf 

'tt q?%  so q w  

«ft  qr snr n-r —

i s»rsrrfaspT

srrtrr f> sr̂rr

mttit % <*$r
9# fcflf iHfr 11 y*  enprff*

* forr vgt <rc *ft «re x%  t m*t
% arw qrofl? **

*t st̂ tot rarr £ i fsnrrvurm 

tot q*m % «pt? vr v=ef8rm tot 
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 ̂ 11
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t ̂ T % 80-90 'IW JTfpTR

sfHW SRcft |—%̂T 2RP ̂  5̂T
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?rf̂rr ̂   i  q̂ PF

«pt  t,

t̂t % tfx *mr tor  «r> ftr 

q?p r̂fr  w rm  r̂f̂ n̂ f  *Pt

sftc?nf5T fkm m w  &

% srrdt&Rt %  qr
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cqrr̂T   ̂TfT 11  % «m fwft

%  ^ ̂tfW  n̂rft | ft?

q̂ r «fV  i wr̂ ft̂ ror 

fw  mm | ?rt r̂rr irfprnff ̂  q̂ r 

«rr srprr qwr 11  ^wa’iw tsRfi w 
ftnp TOT f I OT*r 28 tr̂ nr f, ̂  

T̂T t ̂  - s*WT '’TTT I f̂ r

q̂ r̂ rf̂rr? $ it t $%
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t-wfcfc f f?r ̂ravinr tot

£ i trif*w ftrcrri-

|, $*r ffcn€*te:  ffcr ift* te:

fmite $ %(t trffrm ww Tsfr

«ft ̂  ** vft

farads *r *rff*rr*ft Tt 

*rr  f i %3F?r <jt ftfam’  £

$snr fan&rz | fw*t so <rcts: &mr 

jrfpnw ‘fatift xttr.  vrm  | 

fr *nft frsrsft ?T *FRfr f I

MR  DEPUTY-SPEAKER.  Shri 
Ram Singh Bhai, v/liat do you v/ant 
to say?

«ft  *nf 1PT anw VT yî ET

?5T% W'faqr t fr *T5 TT̂ 5TT% % <JT 

r̂rr̂ jf %̂ TRT fapfrt#cFTfâ TST I 

T̂R%roftTt*ftTft tk ?t forc «rt i

MR  DEPUT Y-SPJ AKER  Mr 
Ram Smgh Bhai what do you want 
to sllggl *"

«ft tut  .if : ff 3*rt5t s>dfsnfr 

£ i fr vz ̂rr ̂  % fr irefrcV 

irfafrj sn% n sft stfft  gfrsrr *t fr, 

STret? stWT5T tt  SHTT f̂ mr TT* 

qigSTUTT TT  TT%  r̂fgATnft Tt

w   7  ̂ tft fr i  ̂ srrrc sft 

frgRT qr f »TfPT trfk̂rm ?>ft 1 

TT* *f ?T«r sr>?T TScTT | I  *”ft fRcT k 

*r ̂ cn g 3*tt tt̂ t  4? m  smr 

irf̂rwT tt srls*̂ t̂t r̂rf̂ 

?rrfr sr  ?r<r i irfc Tft

v?f> *rf̂  srRrt I ?rr ssrrt wrw qrr 

$?rft wftnr m*t = r̂r» qf*̂

% $*ft ?TcT  ̂ I r̂fr?T JTTSts 

Jr in| srsTFr fT̂TT ̂rr?rr 11  4  *

MR,  DEPUTY-SPJuAKER:  Your
problem is that males have substitut

ed for women The job? of women are 
taken away by men.

sft  ftqr >T?f:

t?: jtF̂tr  imft ’Trf̂, rtf&mf 

 ̂T ŝr ̂ r-^ ̂fy =srr̂ i

MR*  DEPUTY-SPEAKER:  Bvea
if tib«t is all granted, what have you 
got to say to this Bill?

Tm 5flf : *F#t 3fr 3ft

srsrtatr ?n% t ̂  «t|5r  sr5® f i r̂

?r̂frBnr stpr; inr ̂ plr ̂rerr 't̂ trt

% §rfr?T R̂T

fr Mîa  % tot -jWjfm

 ̂ fHT ̂ Tf̂TT—Zff %rr f?rt5?T | I 

«ft favns {&%[) i T̂TW«T

3ft, TTFFft̂ 3ft % TrfpTT ̂r ̂t pf
TT̂ mfr tt r̂t tftfe %
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%C2TTt |l t 1000 WT W$MR
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vrrfinTw r m |i vm

t̂tt t *ftr t f?r tt ̂ ptsr r̂rr f i 

%fr?r t  % ITT  T̂STT ̂ rr 
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t? t̂ftJF̂ FT TT I WfT gft-̂ Tt W-
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Tt W(ft  ^ ’TTOT fr ST€«r

10 ̂  <̂r 5fv
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^ | iwfbfr

%* % ift w *>** wRm *rr*r ftwraT 

’crf̂r i sa wB?if % sw  *a

'FTcTT gf I

SHRIMATI ROZA  DESHPANDE 
<Bombay Central): I  , support this 
Bill, and while uupporting it, I want 
to make a few suggestions as well as 
draw the attention of the Minister to 
certain difficulties which we face.

It is a good thing that tnio measure 
has been introduced;  women who 
work in factories and other establish
ments will be able to get maternity 
benefits—women dr*wing more than 
Rs. 1,000 p.m.

I would like to draw the attention 
of the Minister to one fact. While the 
women are pregnant, the managements 
are supposed  to  give th«jm lighter 
work before they go on  leave for 
twelve  weeks.  But what X have 
found is that the managements do not 
take any  precautions to give them 
lighter work, and what ‘lighter work’ 
means depends on the discretion, ex
clusively, of the management I have 
found this, specially in the notorious 
company, Johnson & Johnson, which 
is one of the multi-national American 
concerns  and  which is  bribing 
throughout the world the various offi
cials in the government and outside. 
In this company, I have found, when 
a woman is pregnant, even though 
she demands that she should be given 
lighter work, the doctor of the com
pany says that it is not necessary to 
give lighter work and whatever work 
has been given is lighter  work.  I 
would like to know hew can a preg
nant wompnstand at the machine for 
eight hours and work. There should 
be some provision for lighter work. I 
know that it would not come in this, 
but I would like the Minister to take 
note of this fact that at least after 
the fifth month, it shoifld be for the

1̂ 8

woman concerned to say that the work 
Is Ughteror not. S)ke shaftfel tofc'fl- 
lowed ffy sit and do sorpeihing, When 
we are giving maternity benefits' to 
women, we should 'at least see that 
they safely deliver. Faiticularjy after 
this slogan ‘Dho ya Thean we wpst 
be able to take care of our women 
much better than <vhas we were doing 
before. This is one thing I would like 
the Minister to take note of

Secondly, there are industries which 
are not organized. Take, for instance, 
the beedi industry; the  contractors 
give them work at their residence, I 
do not know wnether jou aie going 
to piotect them by thip measure. Wo
men are employed in construction or 
building work also throughout  the 
country and everywhere they work 
under contractors. I want to know 
whether they are going to be benefit
ed by this or not, whether you are 
going to see that these women  are 
also protected.

As one of the Members has pointed 
out, now the managements have stop
ped employing women because  they 
do not want to give them maternity 
benefits. This is, speciahy, so in  the 
drug industry with which I am con
nected. They have stopped employing 
women. The moment they get an op
portunity to throw out women, they 
immediately do it and say lhat  they 
do not need women, they could em
ploy men; because they have to give 
them maternity  benefits, they say 
that it is no use employing v/omen.

I want to remind tne Labour Minis
ter that, after giving equal pay for 
equa] work and after assuring us that 
he is going to appoint some body 
to see that women's employment is 
protected, he  should  act very  fast 
so that this threat of unemployment 
of women could be stopped. Other
wise, with this Act, I  have a real 
fear that employment of women will 
be on the decrease.

Maternity Benefit  MAKQH 30* 1876 Annd*. Bitt
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SHRI CHAP ALENDU BHATTA-
CHARYYIA ( Giridih): l\ir, Deputy 
Speaker, I have only one or h, o points 
to make. We are pushing through 
lot of labour legisl:3.tions whh:h ·would 
have socio-eco:i<Jmic conseq1-1ences. 
These legislations have to be welcom
ed by all progressive "Ocieties and we 
do welcome them. The snag is that 
not only the rich capitalists are get
ting richer but ,ilso the highe::-paid 
wage workers are getting a better 
deal. For all these 20 years, there 
has been growing a grav:� inationali
ty in the wage structure and the bene
fits have been con£ �rred upc1n the more 
fortunate. 

MR. DEPrJTY'-SPEAKER: We 
accept that. Please come to the Bill. 

SHRI CHAPALENDU BHATTA-
CHARYYIA: Bidi workers a�·e 
spread over thousands of miles and 
there are lakhs of Mi(:a Homesplit

ters workers they will not be touched 
by this Act. Women workers employ
ed in establishments and shops upto a 
certain limit will be able to i;et the 
benefits. They are better able to take 
care of themselves but what 8bout 
these people who have be,-,n dropped 
out of even the purview of Shops and 
Establishments Act? We are not 
looking to their sufferings and pangs. 
No law touches them. They are the 
neglected people. These categories of 
persons, who are spread oYer thous
ands of miles, will not be c•Jvered hy 
the provisions '.lf ":his �\ct and all our 
little resources will go to make the re
latively happy wome:1 workers little 
more happy. 

Shri Morarji Des1.i did a bad day's 
turn to Indian economy and taxed 
the bachelors. He, ',herel:>y, increas
ed the birth rate. \Ve are giving in
ducement for v::isecwmy and tubE'cto
my. But this maternity benefit 
should be limited to two births or 
three births what.ever the norm may 
be. Beyond that, we must put our 
foot down. Otherwise, this may act 
as an inducement to ·many people 'for 

going in for more birtl1::; whirh 
can ill-afford at this stage of 
ploding population. 

There sh0uld be be�ter co-ordination 
between the Mimst!·y of Health and 
Family Planning and the Min:stry of 
Labour in the .;:wwi:-:il framework c,f 
our policy regarding our population. 

THE MINISTER OF LABOUR 
(SHRI RAG HUN ATHA REDDY): I 
am extremely thankful to all the hon. 
Members who were kind enough to 
partic:rpate in the debate and wel
comed the legislation before the 
House. Various suggestion•., have 
been made by the hon. Members 
specially about the implementation 
of the Act and extension of the Act 
to various other areas. I can imme
diately state, in the next Labour 
M'inisters Conference we will take up 
this question of reviewing the imple
mentation of various prov1s10n,., of 
Maternity Benefit Act and also prob
lems raised by Shrimati Roza Desh
pande. 

Under other enactments wh'ich have 
been passed by this House regarding 
equal remuneration etc. a committee 
is being appointed and we will be 
doing all that we can in seeing that 
women employees are properly pro
tected. With regard to retrenchment 
aspects, recently legislatfon has been 
pa·.;;sed by this House. So, retrench
ment cann·ot be resorted to without 
the permission of the authorities spe-

cified. 

Then, Shri Ismail asked what is 
meant by establishment. This term 
'.i.s defined in this Act itself. I do not 
propose to take much time of the 
House. Shri Bhattacharyya asked 
what about people not getting 
Rs. 1,000. In my introductory speech 
I said that if the provision's of the 
Employees' State Insuranee Act ·are 

applicable they are covered by the 
provisions of the Employees' State 
Insurance Act. They can get benefits 
there. If the provision of the State 
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[Shri Raghunatha Reddy] 
Employees' Insuranc� Act does not 

apply they get the benefit under the 
Matern'ity Benefit Act itself. But the 
complicated question is this. Where 
the provisions of Employees' State 
Insurance Act are applicable, but the 
benefits are not as in the case of em
plpyees getting wages over Rs. 1,000, 
what i-., to be done? We thought, even 
though these pepple getting Rs. 1,000 
may be considered to be b�longin'g 
to affluent sect'ions and able to take 
care· of the�se�ves, under the Mater
nity Benefit Act these women em
ployees w·ill get the benefit. This is 
exactly the purpose and import of 
thi� amendment. With these words 
I move. 

SHRIMATI PARVATHI KRISH
NAN: Many points were raised about 
the question · of maternity benefits. 
He said that this enactment w'ill give 
them benefits. What we have no
ticed is that in regard to the matter 
of employment of women, women 
are getting squeezed out into leS-s re
mun·erative ,avenues of employment. 
This is the situation which we see 'in 
all sectol"S · and especially concerning 
the cdnstruction, beedi workers, 
agricultural workers and so on. You 
have not replied to those points at 
all. Wouid you have discussfons with 
the CentraI organi!;ations? Other
wise this will continue. 

SHRI RAGHUNA'PHA REDDY: 
The provisions of the Act are being 
enforced by the State Governments. 
'l"hey are the appropriate authoritie·3 
for the enforcement of these prov1-
sions. In certain other res�cts, as 
I have already indicated, we stilI 
fake up the question: of extending it 
and aI-so review of the impiementa
tion of the Act in the next Labour 
Minfaters' Conference. 

MR. DEPUTY -SPEAKER: The 
question is: 

"That the Bill further to amend 
the Maternity Benefit Act, 1961, as 

passed by Rajya Sabha, be taken 
into consideration." 

The motion was acloptedt. 

MR. DEPUTY -SPEAKER:. ·rhe 

question is: 

"That Clauses 2 and 3, ,Cl�use 1, 
the Enacting Formula and the Title 
stand part of the Bill." 

The motion was c;olopted. 

Clause 2 o.nd 3, Clause 1, the .lm
acting Formula and the Title were 
added to the Bill. 

THE MJNI&TER OF LABOUR 
(SHRI RAGHUNATH,A REDDY)� 1$ir, 
I beg to move: 

"Th�t the Bill l:Je passed." 

MR. DEPUTY -SPEAKER: 
question is: 

"That the hill be passed.'1 

The motion was .adopted.. 
--

14.19 hrs. 

The 

RESOLUTION RE. CENTRAL ROAD 
FUND 

THE MINISTER OF SHIPPING 
AND TRANSPORT (DR. G. S. DHIL
LON): Sir, I beg to move the Reso
lution on Road Development govern·
ing the Central Road Fund, in super
session of the existing Resolution. 
Copies of the proposed modified and 
the existing Resolution-3 are already 
with the Hon'. Members. 

I beg to move the following Resolu
tion:-

"In supersession of the Resolu
tion on Road Development adopted 
by the Constituent Assembly of 
India (Legislative) on the 19th 
November, 1947, and as subsequent
ly amended by that Assembly on 
the 8th December, 1949 and by the 
Parl'iament of India on the 14th 


